159 Calling Attention [RAJYA SABHA]

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Indefinite Closure of the Jawaharlal Nehru
University by the Vice-Chancellor and
Locking up of the Offices of the Delhi

University by the Students

SHRI SHYAMLAL GUPTA (Bihar): Sir. 1
beg to call the attention of the Minister of
Education, Social Welfare and Culture to the
indefinite closure of the Jawaharlal Nehru
University by the Vice-Chancellor and
locking up of the offices of the Delhi Univer-
sity by the students.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE DR.
PRATAP CHANDRA CHUNDER): Sir, on
May 26, 1977, the Jawaharlal Nehru
University Students' Union submitted a
representation to the President, in his capacity
as the Visitor of the University, requesting
him to constitute a high-level inquiry into the
functioning of the University and also the
removal of the incumbents of the offices of
Chancellor. Vice-Chancellor. Registrar, Co-
ordinator (Academic Affairs") and the
Security Officer of the University with a view
to facilitating the inquiry. The allegations
contained in the representation related to
irregularities committed by the University
authorities during the period of Emergency in
the 'natter of appointments and admissions,
victimisation of teachers and students of the
University by the University authorities and
their connivance in the arrest of students etc.

The representation made by the Jawaharlal
Nehru University Students' Union to the
Visitor has been examined in this Ministry
and the question of appointing a Visitorial in-
quiry is under consideration.

According to the information furnished by
the Jawaharlal Nehru University, the Vice-
Chancellor of the University was surrounded
by a group of students at about 10-00 A.M. on
2nd November 1977 and was prevent-
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ed from entering the Campus. His appeal to
them did not have any response and he had to
withdraw and return to his residence.
Similarly, the Coordinator (Academic
Affairs) and the Security Officer were also
not allowed to enter the University Campus.

The members of the Karamchari Sangathan
of the University were very much agitated
over the incident and held a meeting on the
same day. They decided to give a call for a
complete 'Hartal' including the stoppage of
essential services, e.g., electricity and water.

In order to prevent the situation from
deteriorating further, the Vice-Chancellor, in
consultation with the Rectors and Deans of
the University, decided to close the
University sine die with effect from 3rd
November, 1977. The guardians of the
students residing on the Campus were advised
to make arrangements for immediate
withdrawal of their wards.

With effect from 11th November. 1977 Ch.
Ram Vir Singh, a student of PhD. (Hindi) has
gone on hunger strike to press his demand for
the immediate re-opening of the Campus and
a thorough probe into the happenings on the
Campus. The representatives of students
belonging to National Democratic Front have
also started a relay fast from 13th November,
1977 to press their demand for the setting up
of an Inquiry Committee and restoration of
normalcy in the Campus.

While ordering the closure of the
University, the Vice-Chancellor had made it
clear that the University can re-open only
when assurances are received from both the
student leadership and the leadership of the
Karamchari Sangathan that the normal and
lawful activities, functioning and the
movement of the University authorities,
teacheres, students and Karamcharis are
equally guaranteed by each other.
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So far as the University of Delhi is
concerned, the Delhi University Teachers'
Association addressed a representation to the
President, in his capacity as the Visitor of
Delhi University, in May, 1977, requesting
him to institute an inquiry into the functioning
of (he University during the Emergency. The
allegations contained in the representation
related to the role of the University and the
College auhoritiea in promoting the interests
of the then ruling party, large-scale arrest of
teachers, misuse of official position by the
University authorities, cases of irregular
appointments and  unfair  admissions,
victimisation of teachers, etc.

The Delhi University Students' Union has
also submitted a representation to the Visitor
on October, 14, 1977 asking for inquiry into
the affairs of the University. The allegations
contained in the representation are generally
those referred to in the representation of
Delhi University Teachers' Association. The
Students' Union have, in particular,
demanded action against the former
Education Minister, Prof. Nurul Hasan, Prof.
Satish  Chandra, Chairman, University
Grants Commission, Prof. R. C. Mehrotra,
Vice-Chancellor, Delhi University and Prof.
R. S. Sharma, Head of the History
Department in the University, which four,
according to the Union, formed a "caucus".

These  representations  have  been
examined in this Ministry and the question
of appointing a Visitorial inquiry is under
consideration.

According to the information furnished by
the University, a group of about 30 students
led by the President and Secretary of Delhi
University Students’ Union came to the
Office of the Vice-Chancellor at about 10.45
A.M. on November 12, 1977. Not finding
the Vice-Chancellor in his Office, they asked
the personal staff of the Vice-Chancellor to
vacate his office as also the personal staff of
the Pro-Vice-Chancellor to do likewise. The
Dean of Colleges and Dean. Students'
Welfare, who were in their rooms
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were also made to vacate their Offices and all
the rooms were locked by the students. They
started raising slogans that the officials of the
University were not present in their Office at
10.00 AM.

The Vice-Chancellor invited the President
and the Secretary of the Union to have a talk
with him, but they refused. Similar attempts
by other officers of the University to have a
dialogue with the Students also proved futile.

On November 13, 1977, at 6.00 P.M. the
Vice-Chancellor had a meeting with four
Office bearers of the Students' Union. The
students were advised not to act in the manner
they did, and were asked to remove the locks
which they had put up on the preceding day.
After some discussion, the President of the
Students' Union assured the Vice-Chancellor
that the locks would be removed next day
after the meeting of the Students Committee
is held. However, around 11.00 A.M. on
November 14, 1977, a group of 100 students
went to the University, shouted slogans
against the Vice-Chancellor and his
colleagues and announced that the locks
would not be removed and a dharna would be
staged in front of the locked offices. Later on,
at about 1.15 P.M., another group of students
asked the agitating students to remove the
locks so that the normal functioning of the
University could continue. At about 8.45 P.M.
a group of about 60 students went to the
University and announced that the locks
would be removed right then so that the
normal functioning of the University could be
restored from the next day. They
overpowered the Security Officer and the
Chowkidars on duty and broke open the
rooms, which had been locked earlier.

11. On November 15, 1977, around 1.30
P.M., a group of about 50 students
demonstrated in front of the Vice-Chancellor's
Office. Six of them met the Vice-Chancellor
and other officials of the Delhi University and
enquired whether the University hed lodged a
complaint with the police against those
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(Shri Shyamlal Gupta]

who had broken open the locks on the
previous night. The Vice-Chancellor
explained to them that the University had
not gone to the police either against those
who had locked the rooms in an
unauthorised manner or against those
who had broken open the locks. This was
in keeping with the policy of the
University not to involve, as far as
possible, police authorities in dealing
with matters concerning students.

On November 16, 1977, a group of
about 15 students started a "Dharna"

outside the Office of the Vice-
Chancellor.
Meanwhile, at their Emergency

meeting held on November 13, 1977, the
Executive Council of the University
expressed deep concern at the action
taken by a small group of students in
locking the Central Offices of the
University paralysing its functioning and
appealed to all concerned, students,
teachers, parents and the general public
to give full support to the authorities in
the normal continuation of the activities
of the University and to strengthen the
spirit of a larger concord for a more
creative participation in the work of the
University.

SHRI SHYAMLAL GUPTA: Sir, our
Education Minister has already confirmed
that the representations from teachers and
students from both the Universities have
been made to the Visitors and action may
be taken in the near future. Sir, we should
go to the root cause of this trouble, why
the Jawaharlal Nehru University is a hot
bed of intrigues. It goes back to the time
when Professor Nurul Hasan ewas
appointed the Minister of Education.
During the last five or six vears he has
appointed all his friends, the so-called
Communists, into the teaching profession
and also the students belonging to that
class have been given precedence .

(In-
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SHRI JAGJIT SINGH ANAND
(Punjab): 1t is good to start with the root
cause.

SHRI SHYAMLAL GUPTA: The
whole blame for this state of affairs in the
Jawaharlal Nehru University and the
Delhi University falls on the caucus
created by Mr. Nurul Hasan, involving
Professor R. S. Sharma, Mr. V. P. Dutt
and others. This was very evident during
the emergency that they were responsible
for getting many teachers, about 250
teachers, and students arrested under
MISA Why this trouble?

DR. V. P. DUTT (Nominated): Sir, on
a point of order. 1 would like to ask
whether it is permissible for an-hon'ble
Member to attack another hon'ble
Member and say that he was responsible
for the arrest of students. If it is being
allowed then you are allowing me to
speak too. | would like to have the right
to reply

SHRI SHYAMLAL GUPTA: | would
request the hon'ble Minister to kindly get
an enquiry made into the appointments of
the Jawaharlal Nehru University since the
time Prof. Nurul Hasan took the charge
of the portfolio of Education. A probe
should be made at least during the last
five yeara in regard to the appointment of
teachers and the admission given to cer-
tain classes of students. In my opinion,
Sir. this should be done through a C.B.I,
enquiry or let it be probed by some
Commission.

Sir, there are instances where Pro-
fessors and Principals have been sent
abroad by the then Government and one
Principal, Mr. P. L. Malhotra, who
happens to be the brother of the
suspended Vice-Chairman of the D.D.A,
was also involved. This should be probed.
During the last session myself and other
friends requested the Minister of
Education here to go into the details as to
how Prof. Nurul Hasan was appointed in
the Delhi University but so far nothing
has been



165 Calling Attention

Sir, in the Jawaharlal Nehru University. ..

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, may I know whether this Calling
Attention Motion is about the working of the
Delhi and Jawaharlal Nehru University or it
is with regard to Prof. Nurul Hasan?

(Interruptions )

SHRI SHYAMLAL GUPTA: Sir, it is to our
knowledge how funds had been lavishly
squandered away by the Jawaharlal Nehru
University. In my speech on the University
Grants Com-mission | had made it clear that
Rs. 10,000 is the expenditure per student in
the Jawaharlal Nehru University whereas the
expenditure per student in other Universities
is Rs. 1,000 only. Can we allow such things to
happen there? There are 250 teachers. What is
the student-teacher ratio in that University?
How much money you are allowing to be by
the Delhi Uni-ity? The D.U.T.A. President,
Mr. Kohli...

SHRI K. K. MADHAVAN (Kerala): Sir,
on a point of order. Sir, this Calling Attention
pertains to the indefinite closure of the
Jawaharlal Nehru University. If my hon'ble
friend demands something more he should
ask for a debate. If my hon'ble friend wants to
know something about the University's
working, this is not the time or method to
have it examined.

SHRI SHYAMLAL GUPTA; Sir, during
the Emergency, the D.U.T.A. President was
slapped by one police
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officer at Shahadara. The D.U.S.U. Secretary
was badly beaten shame -fully. Chilly powder
was dropped into his nostrils. More than 250
students of the Delhi University were
arrested. The whole academic life was
disrupted and a reign of terror prevailed. Na-
turally, the ghost of Emergency is still there.
The aftermath in full of serious repercussions
and that is why...

SHRI K. K. MADHAVAN: How do' you
allow him, Sir, to speak irrelevant things.

| ot soeramfa : ot F97 figia
g, art g a% B allsd ) -

SHRI SHYAMLAL GUPTA: | am coming
to that. For the present there is
discontentment in the Jawaharlal Nehru
University and the Delhi University. So |
would request the

hon'ble Minister to kindly to get affairs
probed into through the appointment of a
Commission or whatever he thinks fit so that
the students' agitation is stopped.

I do not subscribe to the action taken by the
students in the Delhi University of abusing
their Vice-Chancellor or the other officers and
locking their doors. But the Government
should go into the reasons why they have
done it and without it | do not think other
universities also will work peacefully . . .
(Interruption) ... 1 am a very old critic of the
Delhi University but | do not like this attitude
of the students in abusing the. officers and
locking their offices. But we should go into
the reasons why they have done it because the
ghost of emergency is still there.
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SHRI K. K. MADHAVAN: If you want the  SHRI' JAGJIT SINGH = ANAND:
appointment of a commission in some other Yes, he will stick to it.
form, how it through other itemg on

agenda. = W AW AW TF FA T

(Interruptions) WAl FaTT T F @ G A W 97 48
7

SHRI SHYAMLAL GUPTA: | was arrested S "
during the emergency by the previous areaee, for @ S 3.
Government but they could not find any case
against me to keep me in jail. The same way . .

. (Interruptions) .

RN FeqATq T - FIAAMT AFET,
FATHAIT M AT FT AT IFE E, I

o wETATq m(maﬁr‘as_ni} P B ol W o W
v gamfE g2ET, ATAT T gy e o B

T AT T2 X gsr F2Y war a1 fgeEt
¥ ar |

o T ST qrEE . AT, (o

SHRI SHYAMLAL GUPTA: Sir, | have #ar @l & @il @ur fzar &, & wwaan

said whatever | could. So I request the hon. g fF 97 =7 3w %1 74w forer sgaem
Minister to give me a reply. T aft 15 = T F) o

faeget gaiaqn 81 IR = 39

DR. PRATAP CHANDRA CHUNDER: Sit, gzt &1 @ara frm o =6 @

on the Calling Attention Motion, after the _ T 77 2 favafearert #
statement is made, generally, with your T 71 % A fawafr 7

permission, questions will be put but the hon. fz=zzama & wal=a fawaframs ¢ 9w

Member expressed his opinion on certain s 5 fegfr zafergef 2 | e fom
matters but did not put any question. - N 3

3 cralraral i qard- e

Therefore, 1 am not called upon to answer 7 TAT 40 f ’7?“"{'*7“*' PR
anything on this. zor i) 2, faaa g3 Frmafzaradl &
&3 7T | wTaT 91 Frdt frwafaama &
A AT TTALATH 75 WA oA

st T W qEw (ST 93w TUHAST @A F | FOL FAX R’w K
AFA  FrAATIiT A, wrwm faar gagrae faafaaes g mw G-
Hefl ot F A qar fory &, & gy g frara oy @or § 1 g o e e
far. . . (Interruption). %mﬁmﬂﬁqgamﬁaﬁzmgm

&1 o wiFET & a9 9 G G q;W

% o 3, T wowre & o furerr Aar §,

- wa Gar oy § e & foraor aearsl

I A W T o o e e w
T ATAT BT AEA-AET FAT AT £ 1
# forar it ot 3 7z T A g
fF ST 72 a8 Fraa F FITH TR

7 f§ was =19 Tar & F4N
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i & A, WAl AR T T
qodr TrEATA FT oA ¥ A
a2\ Fr forar deqrai § 7E 70U
ey Y FOAT? AT VAT AR
aframfodi % wemw & gt YT
¥ st wr i afefedt ™ T
Z14r SARY ? TUT 7T AT ALY TG B
fet afatadl # ATy, EH AT AT
# weTa a2 v wEt faadt e
F71 % | 6000—-6500 FAT TT ATATIF
& =i Frer®s arde <t Fre, M2y e
fomgem & Wi fogwt & W@ §)
&0 TEAET HT WX TTo Fo THo Ta7
st wfo & & @ wwen Ay gfa
q i Taw . @Y fgmsmew &
F7< Pt afveg & ol § oY afre
sz i & g e wi faa
¢ fn et wraw sx grw faw
Wit & s omaT g1 5 v A fae-
T % ATEd ATAAC AT, AN B
wywes w3y, Miwat & & el § 4 F
AT T} g AT | MO FALA 43 FL
Y S WeET &1 W4l ArgUAr S TEAr |
& % T & waer fmare Wt 9%
foret sl ofr T & Fv g o |
W WTEAT ST B waatay 4
sa% fau wig FHET 431 gar &)
T T ¥ aTed A Wi giaaiady
¥ fody ot mfawrd &1 1€ T@F TEY
&Y s, ag at swraa St feRard f
foraar for wrg @Toe A2 g7 @ WK
agt g7 & v fawraa o i i
Afr & ag stAaT =g g o fwer
e it o favagaeay o faamdt ofeem
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¥ AW T TEAT A & | Mo e
me #1 fasroaTy AT FAT F1 @A
R ¥ | 78 @ 7 § | gEifan s
foar T, wrerst @+ R T, ATAT AT
war 1 fee wEdr oS § qEEE
uq F< favafaarad & o @9 F71 aee
5t faandt afoes 1 =afeg o1 o1 2
wrAwr &7 "2y Fo famn, @@ @@t A
T % gfafadr 1 arar & faar @
azt #t afaaa o Fear H forar 1 o
a7 & e ¥ FOT wiquas 7 wwwa
qifcr #< faar %X 5= ag weaw T@
g war & Gy feafa § & forer ey
ot & 77 T AEA§ WO T A
ST HEEATAT FT S AT § T 96
w & TR S W owAE IER
i w2 far 7 W oR AT aEei a7
o 2T & 1 9us faw oefafmrm
Ft fraaer frar amr wnfgn & S &2
aad & afew s & fafasa faee
frr o o favafaemeat & @ &<
@ & 978 TuAta® fasrara & st
gETT ST FEr W AT g Wy q
fapedy fa=roara & @ &Y, 918 dlo o
uowo Hel At T AR aEl & A1 ew
qT & ST s g & e
#ify Far 27 FT A HERTC HUA
rodifas faarara aer @wr #,
w93 wAgHi &1, gAatada § oariw
wiwas frges e ww@Ar 8) fafwee
ey & S OF g Iraa
§oF g A AR F, I W AR E
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[t vy we araa|

Ty w7 wwd §, et qe w16 aate
FE g wEAT )

o ara § sragane Age afaafad
F qE ¥ ST WEar g ogEr 97
eI, WEAGH 14 9H 17 91, "o
qfe @Ho ¥ QT HY HUST T IUEA
fear 1 Wy 9T & 4@ 9% WMo AT
et Fawar & aga slafeea fefass
# fag™ a9 JY T HATHS H FARHFC
AT g [ § WA AW F 7
2 w1 9 e fagre wres o fr aer
% ari| WEAT § INE AT Al
aE T G491 ArERy R T A 9es
F CFAfad g€ | F0E weanew fregare
T g, §5 T T g, T A
oz wHwR ¢, § T wwwa fr fren
St o & 9T THET ¥ OWEI 8 )
T T FEAT § a1 Agt H AwE 7A@
wears o fEon 9y, g9 T o Ge
o1, TAF1 F999 fFa1 a1, SHE F w7
A AT FL TR ¢ A GFA g AiEA
ag @@l g1 wwar & o =g faaw
oy ¢ =@ warE ar weqrd, gAw!

oY FEE FT AW &
(Interruptions)

= Fgawmfa : g aar w1 |

Sl AW A qET  AAT FEHD
FC @R AT T § ag sy qE
¢ f5 afaafadts & @@ T o0 TRy
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fs ot fom & wEWEY § 3w o
IO AET HAT AR | ST v "
Wﬁﬂﬁamﬂm’oiﬂ'oﬂﬂ
I S gAY ) 6 Yo o wrfo 92
W &1 F1¢ favaw 4@ ®@ "o
s 9t F gy TwaAw w1 At 51
fzar & fi wiro dro wrdo Ao & T
9T FAAT 31 Ay A @re oo wrde
21 wror &y "o dro wrfe AW &
T 9T AT WIT Sw AU G
ardt &1 fee gEer s @R @
faesft ardt % #fro dro wWrfo WK Uw
gfem & o mrfo Slo ¥ Faew
&ri w1 Zreae fear sow@r g 93
wihrdm w3
qaT T s g at & s
a1 gae Afaai & faars &mw 7
R FY d e oy s o 2
Ve T F AT Ig 9 @ § )
TR T AT T 1 7 Hroqito wrfe
'ﬁﬂmglﬁ!ﬁ'o o wrée
thﬁiﬁoﬂ'o o eIt ¥
fa g i na e e fomw
T @ T §, do dto wro Tw A
HY AE # 1 w9 W gET TET e
faar sror ¥ ag o 'O @ R
# wrara Wt N F1OwgAT Agar g
WAL FEIA (T F #a 7 dro drouge
BT o a1 3w 3 v sy R o
A GTHTT AT gaw g1 SoAT S oge
T g gaw g 7% ) ey &
arng &< § Wi o w&f o &
AT ARl § ﬁm#’tﬁm{
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2T FUZ FL ) BIE €T & Fga 9T IH
ag AEHTIEI &1, aTdw SEedd w1,
TATIERT FT A X F g fagei
HT WIHTA &1, ATET &7 S a1 Hrg g a
qteaT a4 ®1 qar AEF gem, @
qfes srlwaT w7 a7 g9a § Wi w
TR AT FHA § |

TWo TAM WX AT : AWGAT,
WA #EEF F ¥A4 A4 9ok, A
wel st 5 fe fa & s agi a7
< anar ) & wifuw w7 @r g 98T ¥
%74 + fow | & AFTET §99w & G
§ & forar & d9 7 O gfmafed &
03T | wqaaar g #r =fge | & ogd
& w7 7 gwd awe A Aifa @
¢Er 21 ar xw o3 & farga agwa g
gafan s@ o deedr qwe foaq &
e mvdt ot Wit e oot w1 seer
ot Wit 4y 7 #F ag W g fan fe
yffEdt aad & fau oww oix
R § I qATaF T &Y T2 )
T & fawrs gw 3w s A F7
& R gt T fau gaa g s
&t fega fma & o ot & Farrraraly
&\ WG FHVA F qHA T FTAT FA,
e o war 9= {5 wEEe ae AgE
yfrafadt o d9 F wrg wiww F a9
¢F AT aw FT 4 qar faee afa-

afgdr & i s Nifar ow Sud
«a behalf of the Delhi University, Shri
Govinda Rai Choudhry, Member of the
Court of Delhi University, has already
placed his view point about the misuse of
authority, subversion of lawful process
and conventions in  matters of
recruitment and admissions and other
excesses committed by the authorities of
the Delhi University, before the Shah
Commission. So, the joints which have
been urged by the Teachers Union of the
Delhi University and also by the Students
Union
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of the Delhi University are not within
the cognizance of the Shah Commis
sion.

EATE HOHTT ag wE 9t v 2 deand
g1, 2 FHWT 42 | OF F1 @ T g A"
et wifgd a1 gafay foadr s
F 2w foead 4t 9 gt % Sy
1 T AT, T & AT

In the management of the University, if
there are some defects, we are examining
these points and we are trying to sift the
complaints regarding matters which were
not concerned with the Emergency, and if
we find that a prima facie case has been
made out, certainly steps will have to be
taken If that is not so, | am afraid, it will
not be possible for us to do much. Now,
in the present instance, the stu dents have
started this agitation in the first place for
the removal of the Vice-Chancellor and
some of the Professors. Now this
Government has got no power to remove
the Vice-Chancellor and the Professors.
How can the Government take law into
their hands and do something which is
patently illegal? This Government cannot
do anything in spite of the fact that the
agitations are going on. So, | tried to
explain to them. They have met me
several times on appointments, and even
without appointments; whenever the
teachers' representatives or the students'
representatives have come to the, | have
gone out of the way and discussed these
points with them thread bare. But,
unfortunately, the have not listened to us,
and we art in this position. So, | make it
quite clear that | am one with the Hon.
Member in the opinion that we are very
much purturbed at the incidents of
campus unrest in different parts at the
country,, and | would certainly appeal to
all concerned to bring back peace within
the campus. If there are any real
grievances, certainly these cases can be
gone through in a proper way.
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SHRI JAGJIT SINGH ANAND: Mr.
Deputy Chairman, Sir, | am one with the
hon. Education Minister in bringing
peace to the campuses of both the
universities. | only want to ask, is it a fact
that the seeds for the agitations which are
going on today were sown in May 1977
both in the Jawaharlal Nehru University
and in the Delhi University? Is it further
a fact that the student bodies agitating in
both the universities have employed
similar tactics... (Interruption) According
to Press reports, in May 1977 in both the
universities... (Interruption) Let him take
permission, get up and speak. | would
like to reply to him. (Interruption) We do
not at all mind your interruption. It is
infructuous interruption/ Does the hon.
Minister notice that in the agitations
started by way of representation in May
1977 in both the universities, similar
tactics were employed to prevent the
university authorities from carrying out
their normal functioning in the universi-
ties? In one case, the Vice-Chancellor
was prevented from entering the
university and in another case, the rooms
of the Vice-Chancellor, the Pro-Vice-
Chancellor and the Dean of Colleges
were locked. Then again, is it a fact that
in both cases, demands are being made to
remove the Vice-Chancellors and other
eminent people without giving them any
chance to face an enquiry? Further, is it a
fact that the Vice-Chancellor of the
Jawaharlal Nehru University has written
to the Chancellor himself, that is,, Shri
Morarji Desai, that he is prepared to face
any enquiry? Is it a fact that this is sought
to be done violating all principles of
natural justice and also violating all
principles of the rule of law? Then, Sir, |
have come to politics from the students'
movement,. | started 40. years ago. | had
been the head of a strong students'
movement. | have never seen a students'
body which refuses to negotiate with the
Vice-Chancellor when it is asked to
negotiate. | am yet to see a body...
(Interruption) He is talking of culprits.
They are prominent scientists and
educationists of the country. Dr. E. D.
Nag Chaudhuri is the most emi-
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nent physicist produced by the country. |
might have had differences With Dr.
Nurul Hasan after he became the.
Education Minister, but before he came
here, he was a prominent historian,
internationally known. And then there is
Prof. R. S. Sharma. The real thing is,
they are adopting an offensive attitude in
order to hide what they are themselves
doing. | want the hon. Minister to tell me
whether it is a fact or not that in 14
colleges the governing bodies were
changed after the take-over of the Janata
Government in Delhi and that in one
college,, the Ramjas College, seven out
of 10 new appointments went to RSS
men? And they were blocking normal
functioning with slogans like

‘g Tgo WAt FY &mAr g
fgg as awmT QT

Is it not a new caucus? | am not at all
defending anything that happened" during
the emergency. Let them go to the Shah
Commission or let them appoint any
other commission. But is this not a new
caucus?' Is it the fault of our people that
this reactionary, ideology has failed to
produce people like Dr. Nag Chaudhuri,
Prof. Satish Chandra and Prof. R. S.
Sharma? Are they not giving a had name
to the dog to hang it? Are they not trying
to impose their own ideology on others?
For example, in the Jawaharlal Nehru
University, the Students' Union demands
that Mr. Darshan Singh, the Security
Officer, must go. But the Karmachari
Union has said "If the Security Officer is
made to go, we will bring down the
university; even the essential services will
stop." What is the University Vice-
Chancellor to do? In the Jawaharlal
Nehru University, it is an open
combination between, the extreme left
and the extreme right The RSS, on the
one hand, and the; CPI(M),, on the other,
are ganging up and this gang-up is losing
fast. They are demanding that the Vice-
Chancellor must go before the university
starts functioning. This is what the
Students' Union led by the CPUM) is.
demanding. But students have come
forward—not the NDF, but the UDF
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—and they are saying, "We are all for an
enquiry, but please, let the university be
opened. Please, let there be normalcy;
please, let there be a method in the
madness.” And the Students' Union led
by the CPI (M) is losing. | want to know
whether the hon. Education Minister will
give us an assurance that these methods,
bypassing all democratic norms, by-
passing all students' union activities,
bypassing all rules of justice, will not be
tolerated. Whatever action has to be taken
may be taken by way of a judicial
"enquiry and so on; there | am one with
him'. But will he give an assurance that
this sort of lawlessness to impose a
motivated ideology from below through
the students and from above by the
Government will not be tolerated in this
country?

DR. PRATAP CHANDRA CHUN-
DER: | have not made any comment and
| do not want to make any comment on
the political composition of any student
movement. | myself had been connected
with the student movement for a long
time when | was the first elected
president of Calcutta University Students'
Union. And our respected Dr. Z. A.
Ahmad knows it because he was" also
connected with the movement in those
days. But that is not a matter which is
arising from this point.

There is the closure of the Jawaharlal
Nehru University and also of the Delhi
University. But in the case of Delhi
University, the students have locked the
doors and we find that the locks have
been broken open. It is also true that
almost every political party is trying to
fish in the troubled waters of student
unrest which is the most sorry state of
affairs. Unless we can clear the
universities of such involvement of
political forces, it will not be possible for
us to run the universities in a proper
manner. Here, the Government's position
is very dear. It will proceed according to
law and will not be a party to any
illegality.
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SHRI  VISWANATHA  MENON
(Kerala): | am surprised that the Edu-
cation Minister is talking a lot of law and
order. He represents a movement
opposed the caucus in power and at that
time the Congress party which was in
power was also talking in the same
language abcu\ law and order. The same
language is being used by the present
Educa, tion Minister also.

The problem is very simple. The
students are agitating on a very parti, cular
point about the  misbehavioui on the part
of the caucus of the University. That
problem has to besolved. How to
solve it? Without solving it, if you speak
of law and , order and behaviour of the
students, all I can say is that it is out of
context.

I do not want to answer my learned friend
from the CPl who spoke of alignment
of CPI(M) and RSS. The point is:
What is the demand of the students? The
demand of the stu-dents is that there
should be an in-quiry into the conduct of
the big shots in the University, including
the Vice-. Chancellor and if that inquiry

should be impartial and  proper, then
the Vice Chancellor, etc.  should not be
there because, otherwise, they will try

to influence and the inquiry will not be
proper. This is the only simple demand.
To confuse this simple demand with talk
of law and order and to create a situation
involving students all over India is very
bad.

I want to remind Dr. Chunder of, his
visit to Trivandrum when he had to face
student demoMstrators on this question.
The students were beaten and some
students were put in jail by the Congress
Government in Kerala. Why create a
situation? He can conduct an inquiry into
the affairs of these two universities. Why
wait for the Shah Commission's findings?
Why not have another Commission?
What is wrong in that? Why complain
about students taking part in politics.
Please not consider them to be hooligans.
They want a solution
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[Shri Viswanatha Menon] to their
problem. We are all products of
students' movements and | am proud
ofit ...

SHRI SHYAM LAL YADAV: But
they cannot take liberty. . . .

SHRI VISWANTHA MENON:
Please sit down.  During our indepen-
.dence struggle, what was the role of
students? Do not talk of  students
entering politics.  Students were always
the leaders of that movement in ,the
country. Therefore, do lot talk about
that. Some of you may be old people, or
some of you may be sitting  here  as
nominated members. But, otherwise,
most of the  leaders sitting here arc the
products of students’ movements. So,
don't find fault with the student
movement in Jawaharlal Nehru
University or in the Delhi University.
When they put up a just and reasonable
demand, the Minister can solve the
problem without any difficulty. But he is
trying to evade the problem in the name of
law order and he is trying to confuse the
situation and trying to create a new
situation. lam finding fault with the
Janata Government and | am finding fault
with the Janata Minister who is talking a
lot about the caucus and all that. Why
not look .into the misdeeds reported to
have been committed toy the Vice-
Chancellors and other persons who were
in power in these two Universities? My
simple question is this: Is he willing to
have an inquiry into the affairs of these
two Universities?  Will he see to it that at
least during the period of the inquiry, these
Vice-Chancellors are asked to take leave
and go so that there will he an impartial
inquiry? | want a straight answer from
him.

DR. PARTAP CHANDRA CHUN
DER: sir, my answer has been very
straight and | do not know why the
honourable Member is trying to
twist my answer. | have told the
House very clearly that insofar as the
complaints which relate to the so-
-celled emergency excesses
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SHRI  VISWANATHA  MENON:
Why do you say "so-called excesses"?

DR. PRATAP CHANDRA  CHUN-
DER: So far as these things are con-
cerned, they are placed before the Shah
Commission by the  Students' Union of
the  Jawaharlal  Nehru  University.
Similarly, one Member of the Delhi
University, Dr. Govind Rai
Choudhury, has placed similar matters
before the Shah Commission regarding
the Delhi University. Therefore, it is not
correct to say that the students or the
teachers are not getting any justice. They
can certainly get justice and the
Government is not shutting out any
justice. The  only point is whether a
parallel commission of inquiry or a
committee of inquiry should be set up and
the Government feels that it would not be
worthwhile and that it would not be
proper and it will take away the powers
of the Shah Commission which the
Government does not want. If there is any
matter which does not concern the
emergency excesses, in other words, in
the ordinary management of the
university if there is any irregularity, then
the question might arise as to whether a
special inquiry under the Acts of the
Universities can take place. That is
the question | do not know why the
honourable Member is criticising the
Janata  Government or criticising me
when we are? not shutting out any
inquiry, but we are going to proceed
according to the rules and regulations and
the  Acts and the statutes.  Does the
honourable Member expect that the
Government should flout all the Acts and
the statutes?

SHRI VISWANATHA MENON: | do
not know why a parallel inquiry into the
affairs of these two Universities cannot
be held especially in the special situation
that prevails now. You can solve the
problem that way.

DR. PRATAP CHANDRA CHUN
DER: | have already explained that —I
do not want to repeat—the Janata
Government feels that it would  to
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absolutely unwanted and that will
actually take away the powers of the
Shah Commission.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Sir, it is really a sorry state
of affairs that these two premier
Universities in the capital are facing these
difficulties, 1 would first appeal to my
colleagues of the different poli-cal parties
not to use this issue to get into the
background of these things, but to try and
solve the problem and save the situation
and help the Education Minister in seeing
that the Universities start functioning
again. Sir, let us not go into the
background of all these things. | am
happy to note that the Education Minister
has been meeting the students and he has
said that since a reference has been made
to the Shah Commission in respect of the
excesses, they would be looked into and
he has also said that he would consider
the question of a Visitorial inquiry. The
talks are going on in the Jawaharlal
Nehru University and the University is
closed and the trouble has started in the
Delhi University. 1 would like to know
whether he would, even at this stage,
again call the representatives of the
Unions, for example, the IN University
Students' Union, the United Democratic
Front, etc. who are asking for the re-
opening of the University, and have a talk
with them. Sir, we all agree that it is not
possible for the Education Minister to
straightway dismiss the Vice-Chancellors
and the other officers because these are
autonomous bodies. But he tan think of
having an inquiry, a Visitorial inquiry,
even to find out whether there is a prima
facie case in so far as those matters are
concerned which are covered by a
reference to the Shah Commission? |
would only request him to call the repre-
sentatives of the different Unions again
and have a dialogue with them, and | am
sure he will succeed. He did the same
thing in the case of the Delhi University.
At the came time, | will request my hon.
friend3 here who are connected with the
student
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movement and those who have been the
office bearers of the University, not to
make this as an issue of party politics,
because if we go to that length we will
not be solving the problem and we will
not get the students to come hack to the
colleges. Our effort now should be to see
that the Universities start functioning,
and if there are grievances there should
be an inquiry. | cannot understand why
the Education Minister cannot call the
representatives of the Unions and tell
them these things again. | know he has
met them several times, but the situation
has slightly changed now as I understand
it, and if he puts to then that a Visitorial
inquiry will be held in matters other than
those referred to the Shah Commission, a
solution will be forthcoming. | will only
request him to reply to this point, because
he has already replied to many of the
questions.

DR. PRATAP CHANDRA CHUN-
DER: | am prepared to meet the students
at any time if they would like to see me,
and | would also request the hon.
Members to help me in the solution of
the problem. But as regards the Visitorial
inquiry, | have already said that a prima
facte case has to be made out. Simply
because charges have been made may
not entitle us to re commend a Visitorial
inquiry, because we consider that this is
a very serious matter concerning the
management of the University.
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SHRI K. K. MADHAVAN:

about the opening of the University

What,

DR. RAJAT KUMAR CHAKRA BARTI
(West Bengal): Sir, the campus trouble is
nothing new. It is not as if today something
new is happen ing. This has been going on for
more than 50 years. But, Sir, the variety
change;-. What | would like to say 'in that it
is no good to simply blame either the RSS or
the Communist Party or the Congress and so
on. We have to see as to what is happening.
According to Newton's third law, Sir., every
action has an equal opposite reaction. What
happens is whenever a party comes to power,
their students wing tries to take control of the
University and the institutions and so on. At
that time they try to get rid of whatever
previous appointee that is there whether it is
the Vice-Chancellor or some other appointee-
Sir, because of shortage of time, | would' like

to cite only two examples here. During
1969, in West Bengal when the United
Front re
a there, there was one professor who was a

Congress sympathiser.
from a cycle rickshaw, beaten up and
driven out of the Jadavpur University.
What had happened in retaliation? In 1972,
the  Controller of  Examinations of the
same University who was a ser of the CPM
was dragged out and suspended by the
Vice-Chancerllor This is going on in every
institution.

So, it is regrettable

He was dragged out

that the people,

the academicians whom we pick up for such
high posts in the academic world do not
behave as academicians. It is a pity. Sir, it has
been alleged that one of the Directors of the

Sir, | have made it cleat that under the Indian Institute of Technology, when he
Act and the statutes which govern these assumed office said just prior to the
universities, we have no power to remove émergency “I have treated the Naxalites. |
the Vice-Chancellor or any officer have stopped the Naxalites in West Bengal.
mentioned in these demands. Therefore,And I can. tackle the Jana Sangh over here in

the|points 1 p.Mm. that have been raised by

anpur.” Similarly, some boasting of some

the hon. Member have a”‘eady been met CI’Oterie iS fOUnd al’ound the Vice-Chancellor.

by my earlier reply. As regards the
improvement of these universities, this is

Sir, the last example | would like to give is

a matter which .will have to be taken up ghout the UGC. Prof.

with the University Grants Commission.
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Satish Chandra's name has been mentioned
here. Sir, the All-India Council for Technical
Education which is the highest body in our
country recommended that one of the Depart-
ments of the Jadavpur University, the
Mechanical Engineering Department,
consisting ¢ of 82 teachers—Sir, you just
imagine one Department having 82 teachers—
should be divided into two parts. A separate
department of Applied Mechanics is to be
created. This has been passed by the
Syndicate of the University. And the whole
thing has been forwarded to the UGC. The
UGC's visiting team went there and they'
made a recommendation. Sir, the whole thing
has been discussed except this
recommendation of the All-India Council for
Technical Education:

MR. DEPUTY CHAIRMAN: It isnot
relevant here.

DR. RAJAT KUMAR CHAKRABARTI: Sir,
it is relevant in the sense that it is not an
isolated problem. The hon. Minister has
pointed out that a complaint has been made
against the Chairman of the UGC. What |
would like to know from the hon. Minister is
that it is not a question of repeatedly saying
that the Emergency cases have gone to the
Commission. Sir, the Shah Commission' may
take years because after all they are dealing
with big fries. They are not going to look into
the small fries. It may take years before these
cases come up. But he should appoint an
enquiry committee to look into the affairs of
not only this University but all the universities
in this country wherever this student trouble is
goini- on. Sir, I may mention only one point. |
am a member of the governing body of the
Indian Institute of Science, Bangalore. Can
you show me a single day when a strike has
taken place over there? Why is it that not a
single strike has taken place there in the
Indian Institute of Science, Bangalore? Sir, it
is because the Director who is there is very
impartial and he talks with the students, talks
to the staff and he can
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tackle the problem because he is air-
academician. So, my request to the hon.
Minister is that in future, whenever he picks
up people, persons of integrity should come
over there. They should not be afraid of or
they should not interfere in the affairs of the
Government. They should obey their own
conscience as academicians. Thank you, Sir.

DR. PRATAP CHANDRA CHUNDER,;
Sir, he expressed his opinion not on any
speific question. Only in the last he said that
there should be a parallel enquiry committee.

DR. RAJAT KUMAR CHAKRA-
BARTI: No. no.

DR. PRATAP CHANDRA CHUNDER:
But | have already said the viewpoint of the
Government in this matter.

MR. DEPUTY CHAIRMAN: Dr. V. P.
Dutta.

DR. V. P. DUTT: Sir, | am rising only on a
matter of personal explanation. Sir, 1 would
have normally treated with contempt the
psychopathic ravings. | have done so before.
A thinks have been said outside. Since in this
august House a serious allegation was made,
though | do not regard the Member (Shri
Shyam Lal Gupta) making it very responsible,
still because it was made in the House, |
would like to say that | had no administrative
post in any University, in the Delhi University
or anywhere else during the emergency. | was
not even the head of a department. |1 wag not
the Vice-Chancellor nor even the-Pro Vice-
Chancellor. I had an admi-position.

SHRI NAGESHWAR PRASAD SHAHI:
What a guiding force. A guiding force
indeed.

DR. V. P. DUTTA: Therefore, the question
of my forming a part of the caucus—whatever
that might mean-did not arise. | regard it as
blatant, unalloyed lie for any one to say that |
had anything to do with the arrest of any
teacher either in the Delhi Uni-
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versity or anywhere else. |1 would like to say
that if some other responsible Member had
said it, | would have made an offer that if he
could even cast a reasonable doubt on my
integrity in this matter of arrest of teachers. |
would retired from public life for all time to
come. And, | would like to say if this hon.
Member—if | can call such an allegation
honourable—is prepared. | still make this
open offer that if he is prepared to cast any
reasonable doubt upon my integrity as a
teacher having any connection with the arrest
of any teacher | am prepared to quit public
life. And, if he cannot do so, let him quit this
responsible House.

Sir, 1 would like to say that so far as my
personal conduct is concerned, | have nothing
to be ashamed of. | do not consider it a sin to
support a particular political party, | have al-
ways upheld the right of others to hold their
political opinions and to support' other
political parties. Therefore, to rise up and say
that because somebody supported a particular
political party and tried to victimise without
any truth, is not right. Yesterday the
Education Minister also mentioned it. Please
forgive me. | do not want to answer the
question "What were you doing?" This is very
different from saying that | got them arrested.
I do not want to engage in any self-
glorification. All the efforts that | made for
the release or welfare of teachers of all shades
of opinion. | do not want to enumerate here
but this is not something that |1 would like to
claim in public. Therefore I will end it here
but I would like to make one brief submission
that | regard hon. Mr. Nurul Hassan—he is
not here in the House—as a distinguished
professor. He has been a distinguished
professor but the manner .
(Interruptions").

SHRI NAGESHWAR PRASAD SHAHI:
You may disagree.

MR. DEPUTY CHAIRMAN: Please
confine your observaions to your own
explanation.
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DR. V. P. DUTT: In the end | would like to
make one submission to the hon. Minister. He
said a very correct thing that some national
solution should be found to these matters. |
would request him to Kkindly call various
people connected with these things together
and have a national dialogue so that in our
universities some teaching can be done and
certain standard can be maintained.

MR. DEPUTY CHAIRMAN: Yes special
mention.

SHRI PATITPABAN PRADHAN (Orissa):
Sir, 1 want to put only on* question to the
hon. Minister. Now, there is a deadlock in the
Jawaharlal  Nehru  University and the
University is not functioning. On the contrary,
the students here are managing the academic
section of their university. Similarly, there has
been some trouble in the Delhi University
also and the hon. Minister has said that some
matters have been referred to the Shah
Commission . Other matters are under study
by the Government for suitable acion. But
then, the situation continues to be as bad as
before. Therefore | want to know whether the
Government is contemplating to to take any
interim measure or interim step to at least see
that normal functioning of the universities
starts.

DR. PRATAP CHANDRA CHUNDER:
The Government is trying to plead with the
people concerned that they see sense in this
matter and proceed in a proper manner.

REFERENCE TO THE ALLEGED
ATROCTIES ON HARIJANS IN BIHAR
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